
IN THE CENTRAL AOMINISTRATIV/E TRIBUWAL

PRINCIPAL BENCH } NEW DELHI

0,A, 1200/90

New Dalhi, dated the 8th Aug,,ig94

Hon *ble Shri S«R« Arfige, l%niber(A)

Hon'ble Smt, Lakshmi Swarnin atbanj Ptember(Z))

Shri Uidya Sagar Gaur,
R/o K-138,Railway Loco Colony,
Kishan Ganj,Delhi-110066

{By Advocate Sh.A.Kalia proxy counsel Sh.
R.L.Sehti )

V/s

1, The General Managsr,
filbrthem Railway,
Baroda House, Wauj Delhi.

2. The Dvnl,Railway Manager,
Northern Railway,
Bikaner,

(By Advocate SheB«K» Agganual )

••• Applicant

••• Respcndsnts

u

3UDGiv|ENT {{JRAL)

(Hon'ble Sh. S»R, Adigs, Member {A))

Lsamed proxy counsel for the applicant appeared and

stated that the application has been rendered infructuous as relief

prayed for has already been granted. '

Under the circumstances, this application is disposed of

as having bedRfccinfructuous,
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